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SHRI S.R. BOMMAI: Mr. Chairman, Sir, 

so far as the Shastri Bhavan and other 

buildings are concerned, the hon. Minister 

has already assured the House that some steps 

are being taken for fire safety, but complete 

protection is not there. So far as the Central 

Government buildings are concerned, I would 

like to know from the hon. Minister by which 

time the safety measures would be completed. 

Secondly, some State Governments are 

constructing new buildings in New Delhi. Is 

there any coordination between the Central 

Government and State Governments to see 

that this Act is made applicable and fire 

safety equipment is provided in those 

buildings? 

SHRI L.K. ADVANI: So far as new 

buildings are concerned, without a 'no 

objection certificate' they will not be able to 

get a completion certificate at all. Unless 

adequate measures are taken in respect of 

fire-fighting protection, they will not be able 

to get a certificate. 

So far as the Central Government buildings 

including the Shastri Bhavan are concerned, I 

have already stated that I will be coming forth 

to inform the House as to what shortcomings 

are there in these buildings. I consider several 

of them, may be, some of them are having 

inherent problems in the structures of these 

buildings. When these buildings were 

constructed, necessary precautions were not 

taken. However, a decision will be taken in 

that regard. 
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SHRI GOPALSINGH G. SOLANKI: Mr. 

Chairman, Sir, today, the whole nation is 

facing an acute shortage of power. The reply 

to part (a) of my question shows the 

clearance of 21 projects;—10 in Madhya 

Pradesh, two in Uttar Pradesh, one in 

Maharashtra, three in Tamil Nadu, two in 

Andhra Pradesh, one in Bihar and two in 

Rajasthan. These projects will generate about 

8000 MW of power. So far as the Central   

Projects   are   concerned,   they 

have cleared two projects. They will 

generate about 2060 MW of power. And the 

project in Manipur will generate 36 MW of 

power. I would like to know whether the 

Central Electricity Authority looks at the 

time-frame while clearing the projects to 

assess whether those who have undertaken 

the projects would clear up them within 

some stipulated time or not. At the same 

time, I would also like to know the amount   

of   foreign   exchange   that   is 
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going to be involved in these projects. This is 
my first supplementary. 

SHRI  R.  KUMARAMANGALAM: Sir, I 

would like to inform the hon. Member about 

the time-frame that the CEA gives to itself 

when a complete application      comes.-     

Many      times, applications are not complete. 

Specially when   it   comes   to   applications   

for techno-economic clearances, details and 

clarification are often sought. Within 60 days   

of   an   application   being   made, normally it 

is supposed to be cleared. But what happens is, 

they send it back for   clarifications   and   

details.   But   I would like to point out, 

historically, the improvement in figures and 

performance of the CEA in clearing projects.  

The details that have been given to you are for 

the year 1997-98. In fact, in 1992-93, to 

projects were cleared; in 1993-94, they were 

17; in 1994-95, 8; in 1995-96, 8; in 1996-97, 

7; and in 1997-98, they have been 23. From 

April 1 to date, we have cleared seven projects 

already. The CEA has moved very fast on it. 

With regard to the amount of foreign 

exchange involved or invested in these projects, 

it can be pointed out when the projects 

complete the final closure because the final 

adjustments are done only at that particular 

period of time. 

SHRI GOPALSINH G. SOLANKI: Sir, my 

second supplementary is in regard to part (d) of 

my question. The Central Electricity Authority 

has received suggestions and proposals in 

respect of 22 States which involve production 

of electricity to the tune of about 4800 MW. I 

would like to know when these particular 

proposals are to be cleared by the CEA. I 

would also like to know whether the Govern-

ment has made any survey. What was the 

demand in the year 1950 and what is the present 

demand? What is the difference in the 

demands? 

SHRI R. KUMARAMANGALAM: Mr. 

Chairman, I am sorry, on the demand 

difference between 1950 and today, the  figure'  

are   not  available  with  me 

now. But I shall definitely get the same and 

pass them on to the hon. Member. But, with 

regard to the proposals that are pending, the 22 

proposals that have been mentioned, I can 

assure the hon. Member that as and when the 

clarifications are being sought, when the 

detailed project reports come, we should keep 

to the same deadline of two months and clear 

the same. With regard to the present shortage 

on demand, I would like to inform the Member 

that it is 11.7 per cent working out to around 

7,000 MW approximately. 

This is quite a large amount, not a small 

amount. The projection for the end of the 

Ninth Plan is, according to the Planning 

Commission, 57,000 megawatts. But keeping in 

mind various other additions which are coming 

up because of the PLF improvement, we believe 

that an additional capacity of 40,000 megawatts 

would meet the demand by the end of the 

Ninth Plan. 

MR. CHAIRMAN: Question Hour is over. 

WRITTEN   ANSWERS   TO   STARRED 

QUESTIONS 

Custodial deaths 

*305. SHRI RAJUBHAI A. PARMAR: 

Will the Minister of HOME AFFAIRS be 

pleased to state: 

(a) the number of custodial deaths, 

including deaths caused by harassment and 

ill-treatment at the hands of investigating and 

enforcement agencies in Delhi and other parts 

of the country during 1997 and 1998, so far; 

(b) the number of cases which have been 

cited by the National Human Rights 

Commission and other Human Rights bodies; 

and 

(c) the steps taken to prevent and avoid 

such deaths and uncalled for harassment and 

use of third degree methods to extract 

confession? 


